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{Shrimati Violet Alva.] kJebat-; solutions
are not easy but one mlist bear in mind that
when tempera fly in the heat of the debate, one
must know that we have given unto ourselves a
democratic set-up. Whether it be the other side
or this side that sits in the Opposition, both
have jointly to work to solve the many ills that
this country suffers from and so one who sits
in the Chair needs a lot of understanding and
co-operation. Hon. Members have assured me
aid I feel sure that they will continue to give
me this co-operation and understanding. On
my side, I shall give to the fullest measure this
understanding and cooperation within the
framework of the healthy conventions we have
laid in this House and the Rules of Procedure
that W8 have given unto ourselves. Maybe that
this side, the Opposition, does get soenetimes
uneasy and feels a little more alert but
democracy must go through then stages. We
are young but this au-goat House had set itself
a good model of the type of. legislature that we
should have in the different parts of the
country, right down to the village level in our
Pan-chayats and, therefore, while there are
many new Members who have joined this
House and there are those who have returned,
1 have returned once again too, I urge that we
build up a democracy which we shall be proud
of. A little laxity here and there from the Chair
must not be mistaken because unless we relax
and allow the Members to say what they liket
the Members too in all seriousness, wal not
realise their own responsibilities and duties on
this floor. Many battles will be fought outside
in the lobby but when on this floor, we shall
maintain the dignity and decorum that this
House is known for. I do not wish to say
anything more. I begin a fresh term. I will
depend on the co-operation from every
Member of thig House, whether he be on this
side or on that side.

Once again | am grateful to you, Sir, for the
words and sentiments you have expressed, to
the Leader of the House, Mr. Chagla, for
having proposed my name, to the Leader of]
the Opposition, Mr. Dahyabhai! Patel, whom I
have known for many years, even from my
childhood, and when I mention him, a great
galaxy of great names stand before my eyes—
his
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great uncle, Vithalbhai Patel, Mavalankar,
Ayyangar and you know, in our House, Dr.
Radhakrishnan and you, Sir, with your
gracious manner in which you conduct the
House. Sir, to you, who have spoken, to those
who have sponsored me and to those who
have cheered me, I express my thanks.

STATEMENT RE STARRED QUES-
TION NO. 582 ANSWERED ON THE
17TH MARCH, 1966

LINKING OF BARSUA WITH TALCHERON S. E.
RAILWAY

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI SHAM
NATH): Sir, in my reply to a supplementary
to Starred Question No. 582 on 17-3-66, put
by Shri S. Supakar, I had stated that the target
of export of iron ore from the Nayagarh area
will be about 6 lakh tonnes per year. This
figure, it is regretted, is not correct, and was
due to a miscalculation. The taxfet for export
of iron ore from the Nayagarh area in the
Fourth Plan period is about 3 million tonnes
per annum.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

. WITHDRAWAL OF INDIAN TROOPS FROM
THE SIALXOT SECTOR

THE MINISTER OF EXTERNAL i

AFFAIRS (SARDAR SWAR N SINGH): I Mr.
ot arw gy avwadt (e adw) ¢
mamafa off, § erwse S & Wy
GfaFT & gevd s AT ST TAr waAr

T 2077 =y 2 ) ueE TEr vEr a1
Rl ci =)
»t aamafa @ fasw TfEﬁ'f! !

Chairman, Sir, in the absence of the Defence
Minister, who is away from headquarters, with
your permission I will make a statement in reply
to this Calling Attention Notice.
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As the House will recall, under the should be settled between the local Com-

Tashkent Agreement, the armed personnel , of the
two countries had to withdraw, not j later than
25th February 1966, to the positions they held
prior to Sth August m /965. These withdrawals
were duly car-;ricd out. In fact, the U.N.
Secretary- I General announced the completion of
these withdrawals on 26th February 1966.

According to the agreement between the
Chief of the Army Staff, India and tha C-in-C,
Pakistan Army, any doubts about the ground
positions, as they existed on 5 th August 1965,
were to be settled by ' mutual discussion between
the local Commanders. On the international
border between the  Sialkot District of
Pakistan and the Indian State of  Jammu
and Kashmir, a minor difference of opinion
arose over three small areas, the total m
acreage of which was about 36.  Accordingly
as required under the agreement i between the
Chief of the ~Army Staff, j India and the C-in-C,
Pakistan Army, the matter was considered by
the two local commanders and whatever
adjustments in , positions were necessary, were
carried out in the light of mutually agreed
conclusions.

SHRI ATAL BIHARI VAJPAYEE: Sir, J
should like #to know what actually | has
happened. Is it not a fact that our forces have
withdrawn from the three i points which we
have been claiming as ours and, if so, on what
grounds onr forces have withdrawn? All along,
also after the cease-fire and the withdrawal of
forces, India has been claiming that this aiea in
the Sialkot sector Belongs to India and now
suddenly, a decision has been taken to withdraw
our forces from that area. 1 should like 70 know
on what grounds this decision has been taken.

SARDAR SWARAN SINGH : Sir, I would
like to clairify the position that, according to
the Tashkent Declaration, and also more or
less in accordance with the Security Council
Resolution, die armed forces of both sides
were to withdraw to positions which were
occupied by the respective forces on the 5th of
August. And on these points there was some
doubt about the actual positions on ground,
and as I have mentioned in the main statement,
it. was agreed between the two Army Chiefs
that, if there is any dispute about the actual
positions, that is a matter which

manders. And the local Commanders aet and
have settled the position. 1 wooM like to give
further information. This point was first raised
when [ and my colleagues, Mr. Manubhai
Shah and Sanuva Reddy, went to Rawalpindi
for Ministerial taiks, and when we landed
there, questions were put to us suggesting that
India had not complied with the Tashkent De-
claration and that Indian forces were continuing
to be in occupation of areas, or they were in
positions, in which they were not on the 5th of
August. And even at 'hat time we had made
the position quite clear that this was being
mentioned to us for the first time and we
would verify that position, and if there were
any areas in which withdrawals in accordance
with the Tashkent Declaration had not taken
place, we would comply with this. So I do not
think there is in this any dispute at all. It is a
factual thing as to what were our positions on
the 5th of August.

SHRJ ATAL BIHARI /AJPAYEE : If

it is a factual thing, then why ou.r forces did not
withdraw after the 25th of February? Obviously
there was some dispute, and may I remind the
hon. Foreign Minister that this area is the
same area which was attacked by Pakistan a
few years aco. An encounter took place and
one of our Captains and some soldiers wert
killed by Pakistan. Ana Pakistan, is it not in
forcible possession of this area? Now, after
our forces had liberated that area, bad taken
back that area from Pakistan, way the same
area is being handed over again to Pakistan ?

MR. CHAIRMAN : You say it was
occupied by the Pakistani forces.

SHRI ATAL BIHARI VAJPAYEE : Yes.
Sir.

MR CHAIRMAN : On the 5th of August.

SHRI ATAL BIHARI VAJPAYEE
Before.

MR. CHAIRMAN : If it was in their
possession before, then perhaps Pakistan may
be justified in claiming it.

SHRI ATAL BIHARI VAJPAYEE: Does it
mean then that all the illegal possessions of

Pakistan on the Sth of August are to be
written off? Let the hon. Minister
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[Shri Atal Bihari Vajpayee.] refer to the old
dispute and deny that there was any dispute at
all. Regarding this area, are we to go strictly
by technicalities ? 1 understand that the
Tashkent Declaration lays down that the
respective forces should withdraw to the Sth
August line, but is it not a fact that this area
has been in the illegal occupation  of Pakistan
and that this area rightfully belongs to India
but was captured by Pakistan and our forces,
during the recent conflict, liberated this area?
And now, under the pretext of the Tashkent
Declaration Indian territory is being handed
over to Pakistan.

SARDAR SWARAN SINGH: Sir, I
cannot understand this excitement. As you
yourself rightly put the question to the hon.
Member, we were not at the time of
withdrawals deciding any disputes that might
be there between the two countries about the
actual de jure border or de jure boundary—
that is something which must be understood.
Tnis was an agreement to undo or unwind the
effects of the conflict, and it was agreed that
we should withdraw, that either party should
withdraw to positions which it occupied on the
5th of August. So this was the limited question
with which we are concerned as follow-up
action of the Tashkent Declaration. I would,
with your permission. Sir, like to point out to
the hon. Member that Pakistan is in illegal
possession, according to our version, of 30,000
square miles in the Indian State of Jammu and
Kashmir.

SHRI ATAL BIHARI VAJPAYEE : That
is a different matter.

SARDAR SWARAN SINGH Merely
because we have suspended an earlier
decision, that does not mean that there is any
admission, direct or implied, about the actual
de jure position. This was an action which was
taken in pursuance of an agreement and also,
more or less, in accordance with the
requirements which we were called upon to
fulfil by the Security Council Resolution.

SHRI ATAL BIHARI VAJPAYEE : Vfy
question has not been replied to.
MR. CHAIRMAN: I think it has been.

SHRI ATAL BIHARI VAJPAYEE: It
has not been. Are there any old disputes in
regard to this area or not? Is it not a fact that
Pakistan has been in illegal pos-
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session of this area for the last so many years?
Let the hon. Minister reply.

SARDAR SWARAN SINGH : Sir, I am not
called upon at this stage to go into the
disputes, because that is a different matter,
about which I would not like to take any
definite position. Our position is quite simple;
withdrawal to the positions occupied by either
army on the Sth of August is something which
has been agreed upon, and we should honour
that. Whatever are the disputes, that is a se-
parate issue altogether, and withdrawal or
being in possession does not affect tho actual
dc jure boundary at all points.

SARDAR SWARAN SINGH: Sir,
it fawawmy s stefaar
(we w2or) : ®n H{Hv, a7 TN
Edm szama fa T TR
w7 feafr &1 o@= W @1 A1 TEar
WTE AT @ w1 S s qanar
fF @11 qTzeE 97 g1, A 97 TEY & q%
N auE 7 oM, T TfEeEw A
I AT Ae 9 A A ar @ 9fs
§ A F TEA, ATV FeA & ATATC
w2 gifer & =1 5 w1, 3+ faur
AW wifed a1, A1 s 3T uy fE
25 FTETl AF IA41 97 F0F ARY 2 900
w7 fr e Ferm F oaEsd 3
3T 97 H{@ Am 2§ AT 58

to

e

4T
TR A1, 37 qgF w=er £ | A OFY
feafa 3 az fermz Y o 25 wradd
Faw TF M
expect that the local commanders will be so
perfect that where hundreds of miles of
country are involved, ateach point there
will be no dispute at all  between the local
commanders is, | think to expect too much.
Disputes can arise. When the then thert is this
agreement. that the local commanders will
meet and settle the point and then take their
respective forces to either side, to the position
occupied by them on either side. I would
like, because the hon. Member referred to the
Security Council, to say that Pakistan raised
this matter in a comnuwi-cation addressed to
the Secretary-General also, and we have
clarified the position
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to the Security Council, that this was a very
minor matter which had been settled between
the local commanders and Pakistan was trying
to take a propaganda advantage of this and
trying to show as if India is not honouring its
obligations under the Tashkent Declaration.
[Shri Rajnarain stood tip]

st ewmafd - F q@F IA A ¥
W gETET T r, e o
TRYE TATT F |

SHRI D. THENGARI (Uttar Pradesh): Sir,
an attempt is being made to minimise the
gravity by saving that the acreage Is only 36.
Consequently may I ask who-their apart from
the 30,000 sq. miles of area in Jammu and
Kashmir which is under illegal occupation,
this episode of 36 acres is not a link in the
chain so that Pakistan has not yet withdrawn
from various areas from which it ought to
have withdrawn according to the Tashkent
Declaration? If that is so, may I know what is
the total area from which it ought to have
withdrawn and has not yet withdrawn ?

SARDAR SWARAN SINGH: Sir, I am not
minimising any gravity of it. I am making a
factual statement. When it is 36 acres I cannot
make it 360. You should read nothing more in
it than what is stated.

The second question asked is whether
Pakistan continues to be in illegal possession
of areas from which Pakistan should have
withdrawn according to the Tashkent
Declaration. I would like to make the position
categorically clear and say that there is no area
in the possession of Pakistan from which
Pakistan under the Tashkent Declaration, was
required to vacate. All that has been vacated
by the Pakistani forces.

ft gy g Wt (ToreT) o
oo, ® o s arge e e g
aifeea ¥ TH a1 & ATaTe 9T T
faareres | @ o &1 andt 56
frrwer fomm &, s wf 2 q T
¥ gy TEA AT ARl & are o oY
aifeeaTe &7 avw § #18 faarg 9w @
t'mamwnw Fwr A fy
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st 4 39 a7 1 @ w7 Gy ot
I Fo Tifzd av Afe awr o |
A & 39 93§ (597 97 Ay
gara wfamT Z1 swar @ afrsar
fddt s &1 gt a7 =T 2 AT e
T W A1 T aeea § A fawor
EsGRE T il
AT v @y e dRRCH
‘ FrE g A e @1 A &9
giffram & =9 9 21 a i onfeem
FTHIE Fh5) ar gae1 ‘o7z 21 1 T a
¥q qZ T WA FEAT 2, 94 AT AT
¥ qE0 2 w1 Ot aeT o 2 Ay 3R
7 77 %7 A s

ot sEm faErdt awadr ¢ Sz A
TRE | TEIFTA |

oAt a7 fog wodt . dEenT #
f = S = wwre w6 Wi A O oy
g

LTI w9 A - S AT WO gy
I QT A7 g iz | 2w faw-
¥ TEN A T, T AL AN |

it srze famdt arwdt: wmfy Sy,

TE WD ZA AREIT § | HE ARare
2 fr fadwr ==t wetew Tt aEvA &
FART qTA AAA F AW KT G
#1597 § TE9 971 WIed &, Q%
ey 72 At AT gH wET T A
7 qE T H9 2 a1 feT o A gmw
Faed T TT i AT | g fE
qraTe % faEer 7 ¥ a7 ae A fa
Uz A4 7T 2 A% 13 ey W
X w0 R ww feafer
srsfs &, %3 TAniT Fwer
affem T q1 F7ETT F7 A
Fz1 3 5 ofesm 1 2@y ™
W &1 a9l & war wfaeae §
Fa ot 1 FFe AT w9t gy
CEUR AR R e C i s ¢

ap M

g

3%
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€ 1 i JeTEeE sga 2 9T &1
=t o7 =t wvar o g T fr o
W AT OFE FT I S A7 TATET
qiFFE™ FT @ W TWE AW AR
¥3AT | AT A0 3 & dfad & 49
W g wEwET g fF e
vad ard i fqure w700 a1 mfasas &
FHTEE T TH qE BT AT ATA A
w&T T21 A AfFT 59 § 79T F 307
g v3r g, dfaw  zamE,  aEAifan
gard, = vk &1 | s v

2

awrta off, & s s 2 1% 0
TATHT 36 0FF & 97T 40 UFE 2 | Haf
WEIRd #F 964 § 36 UmT FE q9T
AT A & | AFFA T e G
e ¢ fo owas g oafw & wen
W ST | T 36 UF% OF T A A
g & 7 g, S FAE 0L A9 459
&1 /YHT Z, W B 4 AT AT G5 4 99
vell WEET FI IAT A, BF 6 AT
X AFH FAT AGA § | AF FAOA g
witar /€1 § foeEy ot 9gRg 949r %
G FTTEE

AT @ fag W E, § Fr
9TEAT § T7 GAT IaAT 2a7 Wi g § o
weT Few fagrdy aad) S 2 wfaa
¥ @ # | qgw AT IR FT A, wg
waTe &1 99T AGF | 99 Al FEA 4
w@l § T waiaw § FEA WA E,
o A SN A @ | e e
wg waw fEdy fevemafes S gy it
Yt ZATE T[T AUE G ORI R I EH
oy 31 F T GIEIE FEAT AR §
fr gaw 7 fecemifes Sue, 7 fafEzd
RO 1 78 §49 & | FEH A1 |
%1 997 oq W W o fwan, sge
WY G &7 WEW § aEa fmar o
&1 21 |19 IR w8 f faeaiREr we-
fga W oy fafadifas Wifen 0 o9
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wqf gf, wFrnfass areT 7 WA
fafeeifom wifen & ot e e & me
7 gf 9t &% WO A AW § A
fan 2 fr fawr 297 70 T ma @
T g | EATe ArfEa | ag @ mar
fr fergmam a1 7% & ¥ TEE,
T Uz 047 2 f5mH & aneg awAe
* aafas fe=rardr w9 9 @
2% 1 av A famger ot aw o for
fr anez W F g 7

7 % 2% 22 97 & am& g1 a7 2, a0
TR AT TA T @ HE =er }
@t feegz 2 A 7w avEE awsia &
uAfa® 9 swAcaEg w6 | TAiag
ag #gA1 f& 2w &0 q@e aiE
W a1 9IS qEer |7 9% 49 a9
@ & w7 #Er A 2 ) few fafaedifor
difer g% s fafrdifoa T T
81 sfefrrs aa7 97 F9i g2 | 39
A9 A1 FHET AT% § FEr a4 gy i
Z, 9T q@ 9T WE 97wy feeage
AV Al &W ARA FHFEH g1 FEl
AFEE S & FAE] At 9 AH FT_
AN | I TH AT 97 Qe SeH
q a1% w2 e ozw awmwe aEER
& Watfeds Q0 SHA FG |

s fawarfEr srafare &1 sz fagmey
A1 faw e ) fawatficdy srefem
qAI R 4T AT AT E, G HF AT |
FAF1 W1 W1 w49 ZHA faar s W@y
7R T G w1 AT fFar o R
789 48 W

"Under the Tashkent Declaration the Armed
Forces of India and Pakistan were required to
withdraw to the positions they held prior to
August 5, 19fc5. These withdrawals were carried
out. According to the agreement between the
Chief of Army Staff of India aao* the C'1.C.
Pakistan Army, any doubts about the ground

positions as (hey existed on August 5, 1965,
were to be
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settled by mutual discussion between the
local commanders.

The area involved in the three pockets is
only about 36 acres. Even so, the matter was
taken up between the two local commanders
and whatever adjustments in positions were
necessary have already been carried out in
the light of mutually agreed conclusions. |
am surprised that for purposes of
propaganda  the  Acting  Permanent
Representative of Pakistan has sought to
exploit this relatively unimportant matter,
contrary to the spirit of the Tashkent
Declaration."

Now, Sir, one more thing is left in the speech of
Mr. Vajpayee which requires a reply. He said
that if we had not withdrawn from these areas to
the positions which were occupied by the Indian
Army on the 5th August then the Pakistan Presi-
dent would not have had the courage or the
guts—or whatever is the Hindi word—to make
the statement in his first-of-the-month broadcast.
I think Mr. Vajpayee knows the Pakistani leaders
perhaps even more than 1 do although I could
claim to know them quite a bit and to expect that
j they will take up rational positions is ab- !
solutely groundless. They are bound to exploit
the statements even of Shri Atal Bihari Vajpayee
and of his colleagues and they have done that in
the past. Therefore let us not base our judgmen
merely because the Pakistani leaders act in g
manner which we think is improper. We should
not try to judge that we have been in the wrong
merely because the Pakistani leaders makg
propaganda out of our position.

=t Temreaw (IO gaw) o,
A qq T T, T 99 gAe fA€ 40
UFE, 36 UFE 4T 30 UFT &Y ALl &,
ZAR T sw oF 9T S &R
¥R qE THA FAT &, FATL WA
a3 uF @A F A HM®
AT 14 TAHEX 1962 Ft gfasr
%

"This House affirms the firm resolve of

the Indian people to drive out the aggressor
from the sacred soil of India

M45RS/66—3
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however long and hard the struggle may
be.”

A A a7 wAw oAt wgar § 5w
wRaad & ofaw qfw & av g @
9T W 30 TFE, 36 UTHE AT 40
UEE FTAGN & | AT, T TLETL Y
aga AT @ weEY e ¥ R
AT qm:grfq; . . ., Unterruption)
19 T4 441 19 § 9 g Aford AT
FATATIEF FAAT IS WAAT FH TR
BRIT | §F §OHTC &1 gAW 2@ § 31T
ST SATET AT AW AV 7 T AT
T S S fed 5 o oges A
& F9 9 A9T a1 & )

st gwmafd : &7 qEE Ffaa |

it TreTEn g g ¢ e
qg 7 FET @ 6 gATar r SH g
Y aaT A v | g AT
¥ qraey § OETC F1 2@T g | g
o w1 g Far & fE S gardy s
off 98 G T FAL, TGl AT FHL-
qrll W Fg FT ATET B AEE
T A qE IE e 2 A L g
AT T A W Z@T AT AR A
Tzt % faar | W 97 AT AR ATE
& fF wewre ot et Fagrdy arsridt
F aREdt & W s wEw faErd
qETd aEE &1 g wwed g )
g &Y Jar A SOAAT FT A F AT TTHTL

Y TEHT AT AT Al | gAr 6

wier 3 &, #41 Tt (o Sl FaTE
w3, uFT Fver 0 ag A1 OF e
a7 BT FT AFAL FOW 7 FATH S
Tt & saw fa g w, 2w A
ST A, I W A ST A
forery Aty 4t & | zafaw & a7 qEAT
g 5 5 WA ¥ A A Tl
Tk e o o a1 o & A
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HTET daT ger Wr g 7 g o 1 ars
WIS Sard qer S F g |nfzd o

SARDAR SWARAN SINGH: Sir, he has
put the question and I might answer it. Sir, [
do not want to enter into polemics because |
know that the hon. Member has quite a bright
record of polemics and he has come with a
certain history. I think he will try to adjust
himself by and by to the atmosphere of this
august House. I wish him well and we will try
to facilitate his transformation.

Now the reply is simple. He has asked that 1
should clarify as to whether India has
withdrawn its armed forces from any part
which was in its possession on the 5th of
August. My reply is that India has not
withdrawn from an inch of territory from any
point on which its armed forces or security
forces were stationed on the 5th of August.

SHRI D. L. SEN GUPTA (West Bengal):
Mr. Chairman, Sir, this question has two
aspects. So far as 1 understood, the Foreign
Minister's answer is that we have vacated these
36 acres in the Sialkot sector in terms of the
Tashkent Agreement. Assuming that is the
position may I know what he proposes to do
about getting back these 36 acres of land
which belongs to India? If he goes to the
extent Of saying that these 36 acres of land do
not belong to India I have no question to put
but if he accepts the position that these 36
acres of land belongs to India and that under
the Tashkent Agreement we had to give it up,
then my question is how he proposes to get
back this territory.

SARDAR SWARAN SINGH: I would like
to say that we have not given up any area
which was in our possession under the
Tashkent Agreement. I want to make that
position clear. The second thing is, the
Tashkent Declaration itself provides the
answer to his first query as to how we deal
with matters between India and Pakistan about
which there may be a dispute. We have agreed
that we should try to resolve all our
differences and disputes by peaceful means
and will not have recourse to use of force.

MR. CHAIRMAN : Now I shall pass on; I
have given ample time to this.

[RAJYA SABHA ]
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St T Og AT 9TEaT
g fF ag it wremad & & ar w7

S gamta T H TH AT BT EH
FET E |

ft stz fag@t awaat @ F qATE
TEG @A | A o g et A
&I ATHIT wET ot 7 wgr a1 fF 36
€ @ 8 frag i a0 mwz & 5@
WA & ATt FeAn |nfgd | at st
ST 1T G E T4 AT A0 |

LRI T fag @ GHEEE 9w
g X & gufiz s ¢ amed Wy
e @ s@a 980 e |
@ o & gafes aifveam &1 aww
¥ fomdfdt affaer Y ot Ferdy forelt
w§ & gw 3o ofars 5 faw e
& X o garfeas SR 25 UHE
UF IATE AAATE & | 4 FATH O Y
FIATE & |
It is 25 acres and 4 kanals. Four kanals, I
hope, everybody knows come to less than half
an acre and then 100 kanals; that means a little
over 9 acres. So 25 plus 9 plus i comes to

about 36 and not 40. This is what Pakistan
said in their letter to the Security Council.

(Several hon. Members stood up)

MR. CHAIRMAN: I am very sorry; I
cannot allow this to go on indefinitely. I Dass
on to the next item.

ot AT
eiferd

oft st faege 4@t g

S TTHATCA © & ATTH GTHA ATAT
wHEa W FET AT E )

it ewafa - o wd foo ae F qter
oo

ot ToATTRY AT A g Ay
& a1

LEE e
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it wafal: sy S Fo Fga Ty
g wfed

“t Traeemer @ 6 fagrEd awT §
g o w awar g oamee
Wl S T® 9T %7 9% 99 & F ag
St EATEr € ar wEl ST q 9T oA
TET & g At g g e gEE qad
AT NI |

" e fag @ wqe qer
g ?

ot Mg gl (s97 9dw) AW
78 & & 15 w1947 ¥ 78 9fw
W qfa &redr ? enr 4 ar fee
TS GTHIT ATHL Fgal ¢ (F 5 ATET 51
AT WIS @@l T AGH 4T | d1 48 G
1 favierdr & fr i wdf df 7 agiox
T Fgm o ag qf4 30 FE & 36
TFT § AT 40 UFE g, TWU FIE G
T 9T § 1w dnag g e g
AT w1 ar € O @ | ad
it ?

=t gwwfa M@ quefc e,
AT AT R A o A

A eI . TAHT AT TGl

1. REPORTED SMUGGLING OF CHINESE
ARMS INTO WEST BENGAL

SHRI M. P. BHARGAVA (Uttar Pradesh) :
Sir, T call the attention of the Minister of
Home Affairs to the reported recent
smuggling of Chinese arms into West Bengal.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
S. NASKAR): Sir, the Government have no
information confirming reports of foreign
annas "being smuggled into West Bengal.

SHRI M. P. BHARGAVA : May I know
whether the question was referred to the
Government of West Bengal and their
reaction got about this question?

SHRI P. S. NASKAR: Yes,
collected information from the

Sir. We
West
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Bengal Government and my answer is based
on the report from West Bengal Government.

SHRI M. P. BHARGAVA : May I know
whether the report in "The Times of India"
was brought to the notice of the Government
of West Bengal and if that report was
incorrect may I know whether any
contradiction was issued because such items
of news are apt to cause a lot of harm in the
country if not contradicted.

SHRI P. S. NASKAR: I have seen the
report in a newspaper in Delhi but I do not
think any contradiction has been issued so far
but I think the question that has been put by
the hon. Member today might get full
publicity.

SHRI BHUPESH GUPTA (West Bengal):
The matter is a little more serious than what is
made out to be. Just on the eve of the general
strike and hartal which passed off very
peacefully and magnificently yesterday a
canard was pat across that the West Bengal
people were getting arms from Pakistan and
China and many things were said in this
connection. In a number of papers this dirty lie
appeared in order to malign our people and the
movement. Now I should like to know why
when this report appeared the Central
Government did not hold investigations to find
out how this report camt to be published. Sir, I
tell you even yesterday, as the strike was
progressing peacefully and we were getting
reports, some people were spreading it in the
Central Hall and elsewhere that peace will not
be maintained because some people had
prepared them for violence, left Parties' and so
on

SHRI G. MURAHARI (Uttar Pradesh) :
The Congress itself prepared them.

SHRI BHUPESH GUPTA: Naturally. I am
not saying it. I want an investigation because |
can even name the person. For the last several
days we have been subjected to the limit of
our endurance to such canards and lies to
defame our movement and our people. How is
it that the West Bengal Government and the
Central Government did not institute
immediate enquiries? It is very serious.

SHRI SYED AHMAD (Madhya Pradesh) :
What is the question ?



